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whqt

correc atasemaent, )
mof mee!ingh\‘:nh the' Jumut g:ft

sty MAN‘ORAN‘}AN BHAKTA: He

mqt us  yesterda oday he is to meet
the 'striking jumor Engincers whi

has not donc so far.

(v) REPORTED AMAULT ON ASIAN Immi-
GRANTS IN LONDON
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1480 hrs,
AIR (PREVENTION AND CONTROL
OF POLLUTION), BILL—Conid.

MR. DEPUTY-SPEAKEK: We now
mﬁmmmmellnumpmweforme

drpolluuon The Mmuterhnjunnmv
given notice of an amendment to refer
the Bill to a Joint Committee.

THE MINISTER or wonxs AND'
HABILITATION (%uu%'tt sxmn?i
BAKHT) to move:

N
3

"Thlt the Bill Jrov;de for the,

air pollution, for the em.bluhmt
with a view to carrylng out the aforestid
purpose, of Boards for the prevention
and control of air pollution, for con-

ferring on and assigning to such Boards

and for d th ith,
be referred to & Joint Committee of the
Houses ing of 30 bers, 20
from this House namely:—

(1) Shri P. Anbalagao
(2) Shri Manoranjan Bhakta
(3) Shri Samar Guha
(4) Shri Dinesh Joarder
(5) Shri B. P.Kadam
(6) Dr. Karan Singh
(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa
(9) Shri B. P, Mandal
(10) Shri Jagdish Prasad Mathur
(11) ShriR. K, Mhalgi
(12) Shri Govind Ram Miri
(13) Shri Nathuni Ram
(14) Shri R. N. Rakesh
(15) Shri Ram Kinkar
(16) Shri Ram Murti
{17) Shri Vasant Sathe
(18) Shri Chairman Bhai H. Shukla
(19) Shri A. Sunna Sahib
(20) Shri Sikandar Bakht

and 10 from Rajya Sabha;

that in order to comtmxte : mtm of
the Joint Committee the 1
be one-third of the total nul r of mem-
hers of the Joint Committee;

that the Committce shall make a report
toﬂusﬂou:cbythcendofthcﬁn
week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Puli-m&nury Gommmdees shalt apply
with

s the Spulm- may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said joint Committee and commu-



